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atmosphere and discharging their refuse,
fermented molasses, other stinking substan-
ces, night soil, sullage and dirty water in
rivers, rivulets and open spaces, making
water undrinkable and atmosphere un-
hygienie¢, foul and unbearable, thus creating

a great public nuisance and hazard for
health.

. h.?R. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill to stop factories, municipalities,
local bodies, motor-vehicles. household
burning poisonous fuels and other
agencies and individuals from emitting
Poisonous gases in the atmosphere and
discharging their refuse, fermented
molasses, other stinking substances, night
soil, sullage and dirty water in Tivers,
rivulets and open spaces, making water
undrinkable and atmosphere unhygienic,
foul and unbearable, thus creating a
great public nuisance and hazard for
health,

The motion was adopted.

PROF. S. L. SAKSENA : 1 introduce
the Bill.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 19, 22 etc.)

SHRI A. K. GOPALAN (Palghat): I
beg to move for leave to introduce a
Bill further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

*“That leave be granted to introduce a
Bill further to amend the Constitution
of India*'.

The motion was adopted,

SHRI A K. GOPALAN : I
the Bill.

introduce
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(AMENDMENT) BILL
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(lusertion of new section 84) by Shri
P. L. Barupal
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MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to withdraw
the Bill further to amend the Salaries

and Allowances of Members of Parlia-
ment Act, 1954.”

The motion was adopted.

oft qeaTerre T ¢ & faw arfae
AT E

The Bill was, leave, withdrawn,

MR. DEPUTY-SPEAKER : Shri Pani-
grahi. Absent.

15.42 hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of Eighth Schedule) by Shri
Bhogendra Jha

MR. DEPTY-SPEAKER : The House
will now take up further consideration of
the Constitution (Amendmeat) Bill moved
by Shri Bhogendra Jha, T think he has to
continue his reply to the debate.
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